
Central Administrative Tribunal 
Principal Bench, New Delhi. 

 
OA-3421/2016 
MA-2992/2016 

 
 New Delhi this the 05th day of October, 2016. 
 
Hon’ble Sh. Shekhar Agarwal, Member (A) 
Hon’ble Dr. Brahm Avtar Agrawal, Member (J) 
 
1. Vikas Kaushik, aged -37 years, 
 s/o Sh. Shiv Kumar Kaushik, 
 working as Electrician, in NDMC, 
 Posted in Civil Sewa Kendra, Palika Kenra, 
 Sangli Mess Civil Service Centre, New Delhi. 
 R/o 246, Ashram Road, 20 points colony, 
 Village Budpura, Delhi-36. 
 
2. Lokesh Verma, aged 39 years, 
 s/o Sh. Sohanpal Verma, 
 working as Electrician, in NDMC, 
 Posted in Joffery square Service Centre, 
 New Delhi. 
 R/o K-175, Shakur Pur, Anandvas, 
 New Delhi-34.      ...  Applicants 
 
 (through Sh. Yogesh Sharma) 

 
Versus 

 
1. New Delhi Municipal Council, 

Through the Chairman/NDMC, 
Palika Kendra, Sansad Marg, 
New Delhi-1. 
 

2. Director (P), 
New Delhi Municipal Council, 
Palika Kendra, Sansad Marg, 
New Delhi-1.       ...  Respondents 
 

ORDER(ORAL) 
 

Sh. Shekhar Agarwal, Member (A) 
 

MA NO. 2992/2016 filed for joining together is allowed. 
 
 

Learned counsel for the applicant has submitted that the applicants have 

wrongly been denied promotion to the post of JE on the grounds that they were 

not covered by recruitment rules.  They submitted a representation to the 

Chairman, NDMC on 31.05.2016 followed by two reminders on 21.06.2016 and 
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04.07.2016 respectively.  However, the respondents are yet to take a decision on 

the same.   

2. Learned counsel for the applicants submitted that the applicants would be 

satisfied in case directions were given to the respondents to take a decision on the 

representation of the applicants within a given time frame. 

3. In view of the limited prayer made by the applicant, we dispose of this OA at 

admission stage itself without issuing notice to the respondents and without going into 

the merits of the case with a direction to them to decide the representation dated 

31.05.2016 of the applicants by means of a reasoned and speaking order within 60 days 

from the date of receipt of certified copy of this order.  No costs. 

 

  (Brahm Avtar Agrawal)         (Shekhar Agarwal)                                                                      
     Member (J)           Member (A) 
  
/ns/ 
 

 

 


